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ORDER DAT 26-6-2000. 

we have head Mr. G.P. samal,learned connsel 

for the applicant and Mr.A.K.BoSe,learfled sior 

standing ccinsel appearing for the Respcndts and 

have also perused the records. 
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pot the pirpose of considering this 

Original AppliCaticxl, it is not necessary to go into 

too many facts of this case.It is only necessary to 

note that the petitioner in this case is the scri of 

one udaya Mallik who was working as EDMC in 

Bainsiria BO.ItiS submitted by the petitioner 

that his father fell iil and during his illness 

he worked for Long period in place of his father. 

ultimately, his father, according to the peti U oi er, 

retired due to invalidation, iaa1idLgX1 

and that is why he has come up in thispetitiCcl 

with a prayer for figiving compassioiate appointment 

to him. 

ResPondt5 in their Cc'iflter have stated 

that the father of the petitioner retired on 

superannuation and noton invalidation grcurid. 

Ihe father of the petitioner was initially apoirited 

on 12.7.1959 and at the time of his appointiflt, he 

submitted a descriptive particularS giving his date 

of birth as 18.1.1934.ACC0LdiriQi the father of the 

petitioner retired on superaflnuatiCfl on 17.1.99 

on attairiflg the age of 65 years.As the father 	of 

the petitioner retired cli superannuation, the 

petiti'fler is not entitled to be considered for 

compassionate appointment. Tis Qigiflal Application 

is, therefore, held vto be withont any merit and the 

samei s rel ec ted but withø t any orc3 e as to costs. 
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